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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, I\BW DBLHI

i
t

IA NO. s80t202s

IN

ORIGINAL APPLTCATION NO. 255/2025

IN THE MATTER OF:

JAGAN PRASAD TEHRIYA ...APPLICANT

VERSUS

STATE OF UTTAR PRADESH ..... ..RESPONDENT(S)

RESPONSE TO THE IA NO. 580 of 2025 ON BEHALF OF

POLICE. COMMISIONERATE AGRA TN COMPLTANCII OF THE

ORDER DT.29.08.2025 PASSED BY THB HON'BLE I{ATIONAI, GREEN

T'RIBUNAI.,

I. Ram Badan Singh aged about 59 ycars S/o Late Amar Singh, presently posted

as Additional Commissioner of police, Commissionerate Agra do hereby

solemnly affinn arrd state on oath as under:

\
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1. That I, the deponent in the above captioned matter am fully conversant with

the facts of the case and is competent and authorized to swear the present

affidavit.

2. That I state that the contents of the affidavit have been drafted by *y counsel

on my instructions and the contents of the same are true to my knowledge and

nothing material has been concealed therefrom

I. BACKGROUND F THE MATTER

3. It is subnritted that the allegation of the Applicant is against the alleged illegal

felling ofltrees and also illegal construction in Taj TrapeziumZone (TTZ) area

also violation of the order of Hon'ble Supreme Court dated 01.05.2025 passed

in't'v"rit Petition (Civil) I'{o.13381/1984, M.C. Mehtavs. Llnion of India & Ors

putting restrictions in respect of felling of trees within an aerial distance of 5

krns fi'orn taj Mahal.

4. That the present matter was listed for hearing on 29.08.2025, rvherein the

I{on'ble Tribunal directed the Deponent to file their reply/response to the IA.

The relevant porlion of the order has been reproduced herein

"5. I.A. No.580/2025 ltas been.filed by the upplicunt seeking stay. Learned

appeuring for the upplicant referring to annexure A-3 of the I.A.

I 82) has submitted that the construclion in the TTZ areu is being done

\
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b7'Qne of the Sub-inspector of the Uttar Prudesh Police. He has ulso referred

to the Google images,on poges 205-2A6 and hus submitted thqt u comparison

of two Google images revesls thot u btttch of green trees has vanished in the

coulse oJ'time.'

II. COMPI,IANCE UNDERTAKEN

5. That the Deponent. vide letter dated 28.03.2026, requested the Secretary, Agra

Development Authority to take cognizance of the issue relating to tree felling

and illegal construction/encroachment in the park situated in Krishna Puri

Colony, to underlake necessary action as required, and to turnish an action

taken report to the Deponent at the earliest.

A copy of the said letter dated 28.03.2026 is being annexed herewith as

A]\NEXI.IRI'.1

6. It is submitted that vide letter dated 31.03.2026, the Station Flouse Officer,

Police Station Jagdislipura has informed the In-Charge, Legal Cell that

regarcling the alleged construction work being done by one of the Sub-

inspcctors. upon visiting the site at Krishna Puri on 3l .03 .2026 and making

inquiries regarding the photographs showing a board, it rvas found that local

ons denied having seen any board bearing the name of Nikki Mahor, Sub-
l+
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, U.P.Police
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7 " It is submitted that at present, the construction work at the said site has been

sealed and stopped by the Agra Development Authority, Agra, and a related

notice has also been affixed at the spot.

A copy of the said letter dated 31.03.2026 along rvith site photographs are

being annexed herelvith as ANNEXURE-2

8. That the Deponent, being duty-bound under law, is cornmitted to

ensuring strict compliance with all directions of this Hon'ble Tribunal ancl

undertakes to adhere to any further orders or instructions issued hereafier,

without demur or delay.

9. Hence, the present response is being submitted for the kind perusal of tiris

Hon'ble Tribunal ancl it is prai'ed that the samc be taken on record.

L\h qr",4,t
DEPONENT
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VERIFICATION

Verified at on this day of March, 2026, that the

contents of the above alfidavit from paragraphs I to 9 are true and correct to

the best of rn.v knowledge and belief. No part of it is false and nothing material

has been concealed therefrom.
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AGRA 1st APRIL
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ANNEXURE-2
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